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CENTRAL ADMINISTRATIVE TRIBUNAL, AILAHABAD .
LUCKNCW CIRCUIT BENCH
Registration T.A. No.1153 of 1987(L)

(W.P. NO.2420 of 1983)

Suneet Kumar ceane Applicant
Versus

Union of India & Others..... Respondents

ay ! : Hon . .Mr.Justice U.C.Srivastava, V.C.

Hon. Mr. A.B.Gorthi, Member (2)
(By Hon.Mr.Justice U.C.Srivastava, V.C.)

The applicant was working in K.G's Medical
College, Lucknow. In pursdénce of t%e advertisemént
for the ;ecruitment of ParalMedical Staff required
for P&T Dispensaries in U.P. designated as Medical
Store Keeper; the applicant applied for the same
through.his Department as he was fulZfilling all the

requisite qualifications. The applicant'alongwith )

S

others was also called for;interview on 11,11.80.
He appeared in the ‘interview. ‘Thereafter he was also
i o medically examined., He submitted the attestéd copies
of his testimonials and markgsheets from High Schbél
to0 M.A. on 29,6.81. Therﬁaﬁter; He'@gﬁr-made enquiries
about thé fate of his appointment from the Opposite
Parties 2 and 3., He was informmed that the matter
is under process and he shall be communicated about
the appointment in due course. Again the applicant
N . submitted a letter dated 10.6.82 to opposite party
No.2 and in reply to that letter he was infommed
vide letter dated 19.7.82 that he could not be

located by the police at the address given by him

-
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in the attestation form and as such police

verifica@ion could not be done. The applicant replied
that ‘his house is situateé.wiﬁhin the jurisdiction

of P.S. Wazirganj, Lucknow. Thereafter the appoiﬁtment
letter was-issued and the applicant was directed to
repértvfor duty to'the Medidal Officer;in-Charge P&T
DispenSary;IIi;_Mahanaga};gﬂﬁcknow within 15 days

vide letter dated 5.10.82. The letter clearly
directed that thefapplicant is heféby offered
provisionalﬂappqintment as Medical Store Keeper. He
should clearly understand that his appointmeﬁt is
purely temporary ané will not confer upon him any right

for permanent absorption in the Department. His

permanent absorption Qill depend upon the availability
of the vacancy and also of satisfactory record of
service, Thereafter the applicant was relieved from

the K.G's Medi'cal College, Lucknow and was instructed
' was
to f£ill six copies of the charge report and/directed

to submit fouwr copies to the Medical Officer-in-Charge

-

and keep two copiesAWith'him. It was accordingly
done but the'MEd;cal Officer-in-Charge declined to
accept the éharge‘report{sayigg that he has been

instructed verbally by the Divisional Engineer,
v g SR b €
Telecommunication, respondent No.5 to allow him to
~ w .
join his duties without obtaining his permission.

The applicant met the General Manager and submitted

an application4datédv16,10,82 mentioning that Medical‘
Officer-in-@ﬁafge declined to accept the charge report
and permitted him_ﬁo join his duties as per apoointment.
He also submi{it‘ea a copy of the charge report on

16.10.82. The General Manager assured that he will

look into the matter, Thereafter; he met te th
0 the
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General Manager nuﬁber'of”times but to no effect., He
was then compelled to give notice on 22.3.83 but no

reply to the same was given by the respondents although

“out of.six, five can@idates were,selected albqgwith him

-
- .

and the applicant was made to leave the job from the K.G's

Medical College, Lucknow but he was not given the job.

- ’

2. In the Counter affidaVit'it has been stated

that a some sfiort of explanation or lame excuse on the

‘part of the Govt. has also been made. At the same time,

it has been pleaded that as a result of the policy of the.

Govt. there-was_pivisionalizafion'and the P&T Dispensaries

- including Store Keepers were divisionalised and ceased

to be a circle cadre staff, as a result of which Para

e T

Medical Staff came under the adminiSt:eti&e control of

[ 1
the DLE.T. Lucknow instead of G, ,M.T. U.P.Circle Lucknow.

- Undoubtedly, he was offered appointment but in view of

the fact that due to the divisionalization of the

Para Medical Staff, the D.E.T., Lucknow having become
the controlling and appointing authority was duty bound
to satisfy himself about the correctness of the formalities.
After completion of fommalities, the applicant was directed
by the D.E.T. Lucknow vide letter dated 10.5.83 on his
two known addresses to report for duty in the office

of the P&T Dispensary III, Mshanagar, LucknowWw. The
applicant did not join. Thé,police verification report
was delayed because he could not give his complete address
and that ié why-he could not be appointed alongwith other
five candidates. Consequent upon the fomation of a
separate Department of Posts it was decided that the P&T
Dispensaries lécated in U.P. Circle may be trahsferred to
the charge of the Postél Wing, accordingly, the P&T

Dispensaries located at Lucknow were transferred to the,

A
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charge of Director .Postal Services, Lﬁcknow w.e.f.
7.6.85, vide letter dated 12.6.85. Under the changed

circumstanées, the respondents are not having any control
' !

over the P&T located in the U.P.Circle Lucknow but due to

the lapse o £ the Govt. the applicant should not be made

to . suffer and he should not be penalised. In the cage

of State of Msharashtra Vs. J.A.Karandikar 1989 SCC (Supp).
393 it has been held that the employez should not be
made to suf fer for the lapse of the Govt., The appiiant
was given appbintment in thé year 1982 and ‘the bifurcation
of the Department took place in the year 1985. It is only
an internal matter of the Department. The reSpéndents/~””“
are bound to give appointment to the applicant. The
applicant should not be subjected to suffer for the lapse
Qf the Department., With these observations, the
application is allowed?%ﬁe respondents are girected to <
[

give appointment to the applicant from the date on which

five other candidates were selected alomgwith him, But

~the applicant shall not get any salary for the above

.period. Let the compliance be done within one month

from the date of communlxatlon of this oreer.
' Memb (A) , Vice Chairman

Dated the 2nd July, 1991.

" RKM
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‘ ~ In the Hon'ble High Caurt ‘of Judicature at Allahabadp
sittmg at Iucl«.now.
© Writ :Petitlon N'O.Q@ of 1983,
Suneet Ku"ﬁls.r . 4 .e .P’e’cit ioner,
L | . ‘ |
' Versus
o ,. S
V B Union oi India and others o essOPposite-parties.
A\J"f‘:; . v ' R K ’ i
sSl. _;’ . ,
no, Description ‘ Al Rake No, | Annexure,
1o | Writ Petition with court fBes, | 1--6 | -
» 9 o, | affidavit o | 7.8 -
aQj - |
3¢ | kuEhe Copy of letter aated _ 0= i

, ' f’co the petltioner, mformlng_
N that he could not be located
N ' al the address glven.&t"-*m ,
‘ ofy Police verificationy ™

4, | Copy of reply to above dbt. 10 L2
22,7482 by petitioner, '

5, | photostate copy of appoint- 13 3
ment letter dated 55,1082

directing the petitioner to
toke over charge.=

- 6, |Coyy of letter dated 1641082 | 12 4
7 |Copy of charge report 13 5
8. |Copy of letter dated 2,11.82 14 6
O, |Copy of letter dated 1s12.82 15 7
110.lcopy of notice dated 22,3.83 16 8
11.|Copy of letter dated 27.44.83 17 | 9
12, |Vakalatnama, | 1 18 -
- E

Imted: Mey Lt y 1983, (Ved Kfaash)
: ' Advocate
Counsel for petitioner,




In the Hon'ble High Court of Judicature
- ~ at Allahabag sitting at Iuckno

Writ Petition No. of '8% : !

<§iy
AW
B S R T LT VSTV u’V\l “/N
( : EF 7 .:3 5 99
% :

LabourQColony, Govind Nagar, Kanpur at present residing
at House No. 101, Ganga Prasad Road, Molvi Ganj, Lucknow.

o 0000000.00.00000’ Petitioner
. Versus

Union of India through the Secretary to Govt. Ministry
of Post and Telegraph (Telecommunication) New Delhi

The General Manager, Télecammunication, U,P, Circle,
Hazratganj, Lucknow.

A med o L

=

Asstt. Director, Telecmmmunlcatlon (P.P,) U,P. Clrcle, }
LUCknow.

Medical Officer Incharge, P & T Dispensary III Mahanagar,
Lucknow,

Divisional Engineer, Telegraph, Iucknow. .
Cresccesetncse oo Opposite Parties. -

Petition under Article 226 of the Constitution of India

ya

The Petltlonér most humbly and respectfully submlts

! .

£y

o a8 under 1o

1. That the opposlte party No.2 vide advertlsenent

ﬁkequlred for P & T Dlspensarles in U.P. The post was

\“‘\33/\‘ deSJ.gnated ag Medical Store Keeper. The posts were six in

" number.




2. That the petitioner who fulfills all the gualifi-
cations for.fhe said postvapplied.for one of the said posts
and vide registered 1etter No.RECIT/P & T Disp./I1/6 dated

24 . 10 80, the opposite party informed the petltloner along
with other candidates to appear for interview at 11,00 A,
on 11.11.198@. Hig interview Roll Number was U.P.-4/79.
~ The petitioner appeared in the interview and then he‘ggs.
<§£ - informed by the Opposite Party No.2 vide letter No.étaff/'
1192-ES/8 dt. 6.12.80 to appear for medical examination
ané the peti;ioner appeared for his medical examination before
| the Dy. Chief Medical Officer, Kanpur as required in this
letter. | ,
3, That the petitioner had- submltted the attested copies
of his testnnonlals and marksheets from ngh School to M.A,

on 29.6.1981 to the Opposite Party N@.Z as also required by

\/‘/

PO N

him in the above letter dated 6 12.1980.

4, That after the medical examlnatlon when the petrtloner

\

did not get any communloatlen fram the Opposite Party No.2 & 3

then he made enquiries about the fate of his appointment

from the Opposite Parties No.2 and 3. The Petitioner was

- o

informed that matter is under process and he shall be communi-
kﬁ - cated about the appointment in due courses
| "5, That when\nothimg was heard by the pefitioner'then
on 10.6.82 he submitted a letter to the @pposite Party No.2
and in reply to this letter, the Opposite Parties No.2;end 3
informed the petitioner vide letter Ne Staff/1ﬂ926ES/8 .

LAY~ “ o, dt. 19.7. 82 that the petitiomer could not be 1ocate& by

the Police Authorltles at the address given by hlm 1n the

b The petltloner replled the same by hls letter dated 22.7.82,

ol

M~
a true copy which is flled he rewith as annexure 2, in which

he 1nfomned that his house falls wlthln P.S. Wazlrgang
’

mem__

Lu CK1 OW g

.0000.-00 Contdoos I




6. That after completing allsthe fomalities the petitioner

>

was issued an appointment letter by Opposite Party Nb.é in
‘thch he was directed to report himself for duty to the Medical
Officer Incharge, P & T Dispensary - III, Mahanagar, Lucknow,
within 15 days vide letter dated 5.1@.82, a photostat'of

which is eneloged herewith as annexure 3

7. That it is submitted that at the time, the petitioner
J submitted his application for appointment on the post of
. Medical Store Keeper in persuahce?to advertisement publiShed
M~ by Opposite Party No.2, the petitiomer was working in K.G's. |
| MedicaI{College, Lucknow aﬁd he applied for the above post
through his department. o

8. That after being reIieved from K.G's. Medical College
Lacknqw“tﬁé petitioner went to the office of Bpposite Party
No,2lop;16¢1@.1982 to enguire aboutlthe location of the
Dispeﬁsary, then there he was given six cepies of charge repért
A - and he was instructed to fill the same andisu%mif‘foﬁr copies
to the Medical Officer Incharge Oppos1te Party No.4 ang* keep
,N3 , two copies with him, The petitioner filled six coples of charge
report and went to Dispensary and submittedq four copies of
charge report to Medical @fficer Incharge Opposite Parjy No.4.
\Q‘ The petitioner was surprised when the Medical Officer Incharge
OppositerParty No.4 declined to accept the charge report from
the petltloner saying that she has been instructed verbally by
the Divisional Engineer Telegraph Oppos1te Party No.5 not to

, ,~»»¥\\C3accept the charge report from the petltloner and allow him to

Xi,,}\{heln duty w1thout obtaining his permission., Tmmediately there-
}after the petltloner went to General’ B Manager Opp031te Party No.2
N fQQ7 f}ﬁmet him and submitted an applieation dated 16. 10.82 ment ioning

R <}
,‘Q,\ Clt’ (“.!,J

e ~that the medieal folcer Incharge @pp031te Party No.4 declined

:g;:;vvubki;\ikAeﬂﬂy;/

Ceeveee 4
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- to accept the charge report and permit him to join his duties

e

as per éppointment letter énnexure 3« The petiti@ner also
submitted a copy of the charge report along with hig application
dated 16 10.82 to him, a true copy of thls application is
'enclosed herewith as annexure 4 and a true copy of the charge
report is filed herewith as annexure 5. The General Manager
agsured the petitioner to look iﬁfo thevmafter himself angd

communicate the petitioner very soon in the matter.

v 9, That thereafter the petitioner met the General Manager
severélvtimes‘bmt to no effect . On the last occasion the General
Manager instructed thé'petitioner to ﬁeet the Director Telecomm-
unlcatlon (Central) Lucknow in the matter as sueh the petltloner
also met w1th hnm on 2, 11.82 and submitted hlm an appllcatlon,

a true copy of which is filed herewith as annexure 6. When
nothing was heard by the petitioner, he again met the General
Manager Opposite Party No.2, submitted an application dated
1.12.82 and requested him to decide fhe maitér of the

A : petitioner at an early date, a true copy of thls application

dated 1.12.82 is flled herewith as annexure 7.

‘»}_ B 10. That unfortuﬁately when the petitioner did not hear
any thing from the Opposite Parties thénM6n 22.3.8% he sent a
notice dated 2243483 to the General Manager Omp031te Party No.2 .
{*{ by registered post\ﬁ D. whlch was received by him on 24.3%.83, a
| true c@py of this notlce is also flled herewith as annexure 8 but

Py ‘ “&he Opp081te Party No.2 did not reply the same as well. The

Py

etltioner also submitted an appllcatlen ‘dated. 27.4 83 to

| %f’

. P//@fr the post of Medical Store Keeper alongwith the petitioner

¢$

—
f@pn him the names of other five candldates who were selected

%%ng“?%s\ ‘but that too wasg not replied by the Opposite Party No.2, a
TR S rne copy of this letter dated 27.4.83 is filed herewith as

annexure 9.

’ -

éZ;ﬂAwweéJ%'VLNV““U1—4 | 5
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11, That it is submltted that since the petltloner
appeared in the 1nterv1ew, was selected thereln, and an
appelntment letter was 1ssued to him dlrectlng him to take over

the.charge of the post, he acquired a valuable right feor the
said post and the denial of theopposite parties allowing him %o

‘join_on the post in question is malafide arbitrary and for some

extraneous considerations.

: TN ‘ :
12. That it is also sudpitted that since after the
communication vide letter_dated 5.10.82 annexure 3"the

petitloner left his job frem the K.G's. Medical College, Lucknow,

| and it is most unjust, improper and malafide to deny him the

post on which he was -selected and directed to take charge.

13, That it is élse submitted that out of the candigates
who applied for the post in question, six candidates ineluding
the petitioner were seiected and out of six, five have been.
posted}hy the opposite parties in qifferent P & T Dispensaries
and to denythe petitioher the same benefitiis a sﬁzgr&\

discrimination amongst the persons similarly situnate.

9 ¥

\ 2 alternative effective and efficatious remedy, the petitioner
N

14.'vThat in the aforesaid circumstances having no

flles thls writ petltlon amongst others on the follow1ng grounds »

GROUNDS

(a),Because the opposite parties acted arbitrarily,
malafide and in sheer abuse of their executive power in denying

v -
the petltlonerZhls posting as mentioned 1nZ letter dated 5.10.82

annexures 3.

~

9.00!.06>
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v/

(b) Because the action of the opposite parties in

"tdenying-the petitioner to join on the post ofh which he was

" selecktd and appointed is discriminatory and hit by Articles 14

and 16 of the Gonstitution of Ingia particularly when out of
six selected candidates, five have been appointed by opposite

parties by allowing them to join on the posts.

(e) lecause the actlcn of the opp031te parties in denylng

 to :;o;n the duties has caused subsbantlal injury to the

I

petitioner.

(d) Because the appointment having been made in persuance
of the rules and as provided, the same could not be rendered

invalid by any action,

(e) Because the action of the opposite parties in denying

the petitioner to join on his post is obviously wrong and

for extraneous considerations and abuse of executive powers,'
- i

Wherefore it is most humbly and respectfully prayed

that the Hon'ble Court be pleased to issue a Writ of Mandamus

or any other suitable writ direction or order commanding the

opposite parties to treat the petitioner to haVe.joined on

his post of Medical Store Keeper in P & T Dlspensa:y-III

Mahanagar, Lucknow, on 16 10, 82.lent1tled to receive his pay

allowances etc. as admnissible to him from the opposite parties.
Costs of this Writ petition and any other relief which

may be deemed just and proper in the circumstances be also

awarded to the petltlone %

- ( VED PRAKASH )
Dated ¢ May Q y 1983, - Advocate,

Counsel for Petitioner.

é;ziﬁnﬁLeﬁf\bbvv\‘“h-r
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In The Hon'ble High Court of Judicature at
Allahabad Sitting at Iucknows

Writ Petition No,. : of 1983
Sl-lneetr Kﬂmar : ‘olen e s Petitioner
Versus
Union of India & others  weo.s Opposite Parties

Affigavit in support of Writ Petition

I, Sunééﬁ Kumar aged about 27 years son of
Sri Rishi Kesh Bajaj, resident of Howse No.101, Ganga Prasad

Road, Iucknow, do hereby take oath and state as under -

1, That the deponent is petitioner in the above noted

writ petitiond

2, That the contents of paras 1 to 14 of,the Writ
5 | o
y Petition are true to my knowledge.
3. That annexures 1,2 and 4 to 9 are the true copies

of their originals which the deponent has compared and

»5 | annexure -3 is the photostate copy of its originalj
, « 1 |
Dated ¢ 3.5;83 : g;i;nAA;er6DV“”\—7
v | Deponent

I, the deponent do hereby verify that the contents
of paras 1 to 3 are true to my knowledge. No part of this
affidavit is false and nothing material has been conceled so

help me God.!

) '0'100 eeee 2



.
| AN
Signed and verified this 25; m§§‘May 1983 within
the Hon'ble High Court Compound , Lucknows
- e
- Deponent

I identify the deponent who has. signed before mey

aﬁﬁjziaf%§%2251jvjff”
(

Véd’frakash )
Advocate

at ﬁ 3 4T Vae! a.m,/Pefto by Sri Suneet Kumar','
the deponent who has been identified by

Sri Ved Prakash, Agvocate, High Court, Iuckmow Bench,
' ~ N | Lueknowy | |
I have satisfied myself by examining the
;;} deponent that he understands the econtents df this
: affidavit which haﬁe been read over and explained by

m eyl




1 B In the Hon'ble Court o@wﬂualcauﬁﬁ& at \?/?EB

\

Allahabad sitting at Lucknou

Writ Petition No. of 1983

Suneet Kumar .‘-,..........-.’.-.....‘.Petitionar

Versus

Union of India & otherses.csse....0pposite partiés

Annexurs No. .:1—.........

INDIAN POST AND TELEGRAPHS DEPARTMENT

s ———————— From
~ Corr=-22 ~ Seal.
v Ganeral Manager
In reply : : Telecommunications,
Please quots - _ ‘ UePeCircle,lucknou
S . . To, |
; S ‘ _ o Shri Suneet Kumar
' ’ House No.101
..‘OQOOOIOOQO-Q Ganga Prasad Road
| Nolvigénj,Lucknou
No. _ . Datad-at
A et emrmssesmccccem e . e e mm .- ———————— -
SUBJECT
) No. Staff / 1192-ES $8 dt  19-7-82
Sub: Appointment in the cadre of Medical Store Keeper
K ) \ .l | With reference to 'your letterdt.10.6. 82,1t is
N4 to 1nf0rm you that you could not be located by the

»Police authorities at the address given by you in

the attestation form a nd as such in your case Police
verification’ could not be done. In absence of the Police
verification report no further action can be taken by

this office,
- &8d XXX XXXXXXXX XXX
. - ( SeNeMukerji
_ : Seal




| Cbl
In the Hon'ble Wigh Court of-JuGicature :%%;> :

at Allahabad sitting at Lucknou
Writ Petition No. of 1983

3un9ét Kumér oooooo;.o‘§:oo‘o.oo;ooooo Petitioner

Versus

_ Unionvof India & others sceeceeeeess Opposite parties

Annekur’a Noe ». .a). vo

To, |
The General Manager

Telecommunication

Lu cknow=226 001

Sir, .
With reference to your letter No. 1192~ES/ 8
dated 19-7-82 I bég}to say that it is'surprising that -
as to houw I coulq.not be iocated at the address giuenv

in the attestation form. I am residing in that address

‘since 12-8-76. However in this conection I beg to say

that my areas falls under Police Station Wazirganj.

It is requested'that_necessary'action may be

" Kindly be taken to get the verification at an early date

and I may be offered appointment as early as possible.

Thanking You. Your's Faithfully

dated 22~7-82 | ( Suneet Kumar )
' - House No. 101
. Ganga Prasad Road
Seal | _ - Molviganj,
| For General Manager P.Se Wazirganj

Telecommunicatio n :
Uttar Pradesh Circle
Hazrat§anj, Lucknow=226001

Lucknou‘
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In the Hon'ble Court of Judicature at
Allahabad Sitting at Lucknow

Writ Petition No. | of 1883

Sunaet KUMABr secvevcsecscoscsccccosace Pe_titionel‘
Versus

Union of India & otherSes..........Opposite parties

Annexure No. 0009.000.0-0.-.00

To,
The GeMeTe

UePoCircle
Lucknow.

Sir,
With reference to your memo No. Staff/1192-ES/ 8

.. dte 5-10-82. I went to P & T Dispensary III

Mahanaga r Lucknow for taking over charge of Medical-
Store Keeper today in the forenoon, but the M.0. I/C

refused to take my joining report on the plea that

~she ha s been instructed verbally by the D.EQT. Lucknou

not to allow to join the candidate before obtaining
his permissone.

My application was forwarded through pfoper‘
channel and I have been releived by the Principal
KeG's Medical College, Lucknowon 15-10-82 ( after=-
noon ) in accordance with your appointment order.

However 1 have left four copies ﬁf my charge

report to M.O. 1/84Mahanagan , Lucknow, and a copy
is also enclosed herewith for your time information

& neccessory action.

Thanking You. Your's Faithfully
_ Sd XXXXXXXXXXXXX
d - Al
ate 16=10-82 ( Suneet Kumar )

. HeNo. 101
ancls , Ganga Prasad Road
1« Charge report Molviganj, Lucknou.

{
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@FF.ICEQFVTHE-GE&\ AL, MARAGIR lELE(‘OM. U.P. CIRCLE

Hemo.ﬂo.STAFF/1192~Es/8. Pated at LucknOWm22ﬁ001 the 5»10m82

Buh :o Appointment of WMedical stor@ Keeper.

appointmént as Nedical Stove Keeper, is hereby offered

[T XXX Al

_Shri Suneet Rumar, an approved a&ndi&at@ for

provisional appointment in the gaid cadre (%wﬁical Store

Keeper) in the pay seale of B, 3BQMSOMJduqum53m;vuM;Ewﬁﬁmw%ﬁ

with usual allowances &8 auwiwnlhlm under rules gad posLee
4n the P&T Digpenseryelily Mahabagar,. L%cknsv
el Suncet Kumar sho u1ld clearly VWAGfﬁﬁamﬁ
that his agpoxnvmrni is purely b(ﬁ}dfafy ard Wikl not gonfer
upon him eny ri; ht for o ~rnam»;t neorp Lion kﬁ'ﬁh?ﬁbfyﬁ?unﬂﬁﬁng
His p@rman*nt ﬂb¢@rmtl“n m&lm vaﬁw vpen e &V&Eaﬂ&i?i@v ;-
‘of the vacency and Blaso ol eo 1a:ﬂ¢¥@ed rocord of services
! o : L Sard fmwz‘ (“CJ&,« g‘w E i _
» the M@di'&l Q””‘Cﬁﬂ Fﬁg@ B B 3ﬂ$£ E
! M"j\d"{ﬂlﬁ 3 ; 5PV %»5’.&‘{*
latier : EIT WO ¥
interegie Y This ué%ﬂ“ﬁ;.,
2 ;“@«a?

g@&ﬂﬁd &*

1
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P&%T a@fﬂ ) HALA i fuv» MARAGER 1T } L“(f\z e v,gjf gﬁ“ﬁﬁ"
@! Q @arprel Fianager Telecommunicatiens - :
Utar Pradesh Circls

" Wuaraigen, Lucknow - $25081

‘1

The DeE.Ts Lucknow for 1nformation and further nec@ssary
action, This is in c¢ontinuation of this office letter of
even no. dated 3=9-82 addressed to the B&reotar T«leeomn e
(gentral), Lucknow end copy to-hime - - - uLv

The Medical Officer 1/C, P3T Dispensaryo-nl wamnagam

Luckniow, A copy of the chargewreport submit ed by the
andicate should be sent to this office} Birmctcr Telaowu.v
Central),Lucknow and DeEeTelasckn we' R

‘ghri Suneet Kumar 5/0 Shri Rishi Kesh Bajad, Houau no.'s ';:
Ganga Prasad Road,: Molviganj, Lucknows . T

The Diroctor Telecoms(Cential), Lycknow. This 1s 1&35*
gigféguation of this office 1etuer of even no. datnd
®

Rectt.oection G’{T’s Officg Lucknow w.r.to B'O.NO, L
Rectt/im22/UC/1, dated 7-6-1062 addressed to Shri . '\
g‘m{mmm Cohay A.D.T.(A) c/o Dir ector Telecom.(emtgal.)'
uc;now. | .

- .

i




In the Hon'ble Court ofladicature at

Allahabad sitting at Lucknou

Writ Petition No. : of 1983

Suneat Kumar 0000000000000 00000000s 0 Petltloner
Versus

Union of India & Others eeee........0pposite parties

Annexure No.-s:....-.....

ERITeRL qgﬂﬁﬂmﬁ g
1 anr ogiooi-onocoo;

Seal. "~ 16 OCT 1982
- IR Uow oRESA, @S |
INDIAN POSTS AND TELEGRAPHS DEPARTMENT

( RULE 267, Posts and Telegraphs Financial Handbook,
Volume I )

( Second Edition )

bl il R U

Medical Storeke
P&T Disp III

’ Certlfled that the Charge of the GFFlCBO.QOQ...OOO.A
Mahanagar, Lucknou

..OQQ.0...........0"..... u...'.................0..0

taken ' : Suneest Kuma
was relinqoished- /assumed%made over by(Name)eeseseocenss.
To (NamB ).o....?.....,.....ﬂt (Place)....%9??9??....-..<

on forenoon / Afterﬁoan{létlptgg.(D ate) in accordancewit|

Ly No.Staff/1192 €548 Dated. 2210182, rrop G:MeTstucknow

.......".....

_ Sd XXXXXXXXXXX XXX XX X
Relieved Officer ; Relieving Officer
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In»the Hon'ble High Court of Judicature at

Allahabad sitting at Lucknouw

Urit Petition No. - .- of 1983
Suneet Kumar ooooooooooooooooo.ooqoooopatitionar
Versus

Union of India & others.....;..3.....0pposita parties
ANNEeXUTrBeeecsetecsscecse

To, ,
The Director Telecom. .
( Central ) Lucknou.

Sir, ,
' ’ Reapethully'I be g to inform you that I got
an appointment order No. Staff 1192-ES / 8 dt. 5-10-82
for the post of Medical Store Keeper, P & T
Dispensary III Mahanagar, Lucknow from the GeM. T.
UePeCircle, Luckno u.
I was asked to teport for duty, within fifteen
da ys. Accordingly I went to the Medical Officer I / c
Maha nagar to take over the charge but I was not
allowed to join. The Medical Officer I/C told me
that D.E.Ts Lucknow has verbly ordered that I may not
be allowed to join. However I have submitted a
copy of the cha rge report to G.M.T. on 16=10-82.
I would request you kindly to allow me to
attend my duty. '
Thanking You Your's Faithfully
dt. 2=-11=82 - Sd XXXXXXXXXX
~ : ( Suneet kumar )

HeNo. 101, .
Ganga Prasad Road,
Molviganj,lucknow



 In the Hon'ble High Court of Judicature
At Allahabad Sitting at Lucknow.

Writ Petition. No. | of 1983

Suneet Kumar e secese s ' Petitioner

Union of India &'Others ..... e Opposite parties

Annexure ‘No, 7 e
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In the Hon'ble High Court of Judicature at (1%23?

Allahabad sitting at Lucknou

Writ Petition No. of 1983

Sunoet KUmMar esececccevscesosccrrecccnsons Petitioner
Versus

Upion ovandia & OLthErsS eeseesecsecsecsslpposite parties

Annexure No. ..Ei......

Regd. A.De.

e W R

From: Sri Suneet Kumar son of Sri :
2 /00 101, Ganga Prasad Road,Molviganj, Lucknou.

Through ¢ Girja Shanker Shukla, Adovate
403/140 Katra Bizam Beg, Lucknouw.

To ,
The General Manager,
Telecommunication,
UesPeCircle, Hazratga nj, Lucknouw.

I ha ve been instructed by my above named client to

‘give you the following notive:

1, That my above named client was offered provisional

appointment in the said cadre ( Medical Store Keeper ) in
the pay scale of Rs, 330-10-380-EB-12-500 EB-560 in the
P and T dispensary = III Ma hanagay Lucknow, vide your memo
No. Staff / 1192=ES / 8 dated KX&kKSYXZ2EBEA 5-10-8Z.

26 That after receiving the said letter my above named

client on 16.10.82 went to join and take over charge of NBdL -
Medica 1 Store Keepeg But the Medical Officer Incharge refusa
to take his joining report on the plea that she has been
instructed verbally by the DeEeTe Lucknow not to allou him ta
join before obtaing his i.8.D.EeT's permission.

3, -  That on hearing this he was too much astonished as

he was already relieved by the Principal K.GelMedical College
Lucknow on 15.,10,82. He left four copies of his charge repor
with M.0.Incharge, Ma hanagar, Lucknow who refused to '
acknowledge it. :

4, -  That my above named client has also sent a letter to
you on 16.10.82 but since then he has received no reply for
the reasons best knoun to yourself. o

5e That since then wherever my said client went there he
had been told that the matter is under consideration.

Now you are asked through this notice to enguire into
the matter and report to my above named client with in ten
days after the receipt of this notice failing which neccessam
legal action willbe taken for the mental torture as well as

prescuriary losses which - . \
&,\ period. Y s abo_ye named suffers during this.
Thanks,.

\ | , Your's Fajithf
date 22/3/83 Sd xxxxxxxxngQ£UIly

{ Girja Shanker ﬁﬂUKlﬂ }

E;;J/vxmxji‘yﬁbxv\ﬁ~/\__’ Advocatg
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In the Hon'ble High Court of Judicature at

Allahabad sitting at Lucknou

Writ Petition No. of 1983

Sunaet Kumar ...l._........'....‘.o. petitioner
Versus

Union of India & others seeeesesso» Opposite parfies

Annexure No. ..-a.......

Td,
The General Manager
UePeTelecommunication
U.P.'*«Circle,

Lucknow.

S’ir 9 ) . R
I shall be grateful if you kindly provide

the names & place of posting offive candidates
who were selected for the poét of Medical Store=

Keeper with me. The interview was held on 11 Nov. 80,

Thanking'You, ' = "
' ' "Your's Faithfully

Sd XXXXXXXXXXXXXXX
( Sunest Kumar )
_ House No. 101,
Received. - Ganga Prasad Road,

-

Sd/- Illegible
Seal - 27.4.1983

Molviganj, Lucknou.

UeP}Telecnmmunication
Uttar Pradesh Circle
Hazratganj, Lucknow=226001
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if‘ - BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

' CIRCUIT BENCH AT LUCKNOW

Fodhm  T.A.H0.1153 of 1087

Sumeet Kumar eeee Petitioner.
Versus

o ' Union of India and others +e+s Upposite parties.

COUNTER AFFIDAVIT

L—
I, D.N. Smgh aged about 93 years, son of
'aﬁﬁ“ﬁ 4?¢.g; qumagszﬁ?a Divisional Officer Engineering in the

?ﬂyu ag%flce Telecome Engineering Division Faizagbad do hereby
. 7:{‘@& *

t;“solemnly affirm and state on oath as under ‘-
”;n 1. That the denonent is Divisional Officer Engineering
A ' | in the office of Telecome Engineering Division
“ Faizabad and as such is fully acquainted with the
///' facts of the case. The contents of petition have been

G:l, / read over and explained to the deponent and its para-

wise reply is as follows :

- qu 2. That the contents of para 1 of the writ petition
fz'?/ are admitted to the extent that én advertisement was
releagsed in daily news papers inviting applications
'for the appointment of S5ix medical store keepers in
various Post and Telegraph Dispensaries located in

Uttar Pradesh,

3. That in reply to the contents of the para 2 of
the writ petition only thié much is admitted that the
petitioner was finally selected for appointment as a

- fnff%‘” store keeper and was got médically examined by Deputy

-—-:-—-—'" N 010/2.
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Chief Medical Officer.

That the contents of para 3 of the writ petition

are not disputed.

That in reply to the contents of para 4 of the
writ petition it is stated that after medical exami-
nation.of the petitioner the matter was referred for
verification of his character and anticident as it
was a prerequisite condition prior to appointmeﬁt»of
the pétitioﬁer.' The verification.waé naﬁurally to

take some time and the petltloner had to wait for hlS

’ ap001ntment.

That.in reply to the”conténts of para 5 of the
writ pétition it is stated that the police verifica-
tion of the petitioner could not be done as he could
hot be located by the pollce at the address given by

him in attestatlon form.

That.with respect to the contents of para 6Iof
the petition it is stated that meanwhile after the
petitioner was offered the appointment certain changes
took place in the government policy, accordingly to
which the paramedical staff in the Post & Telegrahph:
dispensaries includiﬁg store keepers were divisionali-
sed and ceased to be a circle cadre staff, as a résult
of whiéh the paramedical staff Came'undér the adminis-
trative control of D.E.T. Lucknow instead-of G.deTo

U.P., circlé, Lucknow. .

That the cwntents of para 7 of the writ petition

needs no comments,

That in reply to the contents of para 8 of writ

petition it is stated that no doubt the petitioner



*‘ o -‘ g —:_3:—
: ' _ was offered the appointment of medical sfore keeper
| vide G.M.T. Lucknow memo No./Staff/llgz/ES/S, dated
at Lko.. 5.10.82, with the direction to report fof
duty in the Post & Telegraph DlSnensary I1I, Mahanagar
Lucknow, but meanwhile due to divisionalisation of the
paramedical staff the D.E.T. Lucknow having become
the controlling'and the appointing authority, was
© duty bound to satisfy himself about the correctness
of the formalities. The petitioner was not as such
kaj“\‘ o allowed to join his duty. The D.E.T. Lucknow desired
that he should be supplied with all the documents to
- verify and shtisfy himself about the correctness of
all the formalities which are normally observed by the

. . |
appointing authority before offering the appointment.

l

94

Hence there was no intention at all for the denial of

- appointment to the petitioner as alleged.

7 . 10. | Tha@ in reply to the contenfs of para 9 of the

‘ ' writ petition it is stated that due to change in the
government policy‘the D.E.T. Lucknow being the appoin-
ting authority had to satist@hinself about the

- correctness of all the formalities which resulted

delay in appointment of the petitioner as stated in

— para 8 above.

11,  That in reply to the contents of para 10 of the
writ petltlon it is stated that the correct facts

‘have been submitted in para 9 above. The delay in
appointment actually occured due to verification of
correctness of the documents and formalities as statec

in the preceeding pamagraphs.

12. That in reply to the contents of para 11 of the

’ ,Tézfng}' - writ petition it is stdted that after verlflcatlon
’ o ' . noo/é




-t 4 -
of the formalities the pefitioner was directed by the
D.E.T. Lucknow telegraphically vide his no.E-414/
Coded XI/1730/10 dated 10.5.83 on his two known
addresses at deknow/Kanpur to report for duty in the
Post & Telegraph Dispensary III Mahanagar, Lucknow.
Actuaglly the verification 6f the formalities and docu-
ments subnitted by the petitioner had taken sbme time

which happened as a result of change of policy of the

‘department. It is pertinent to mention here that the

remaining 5 candidates who were selected against the
announced vacancies were giveﬁ appointment by the
G.M.T., U.P. Circle, Lucknow after completitn of all
the formalities inciﬁding the police verification

reports which were received in time. In case of the

- petitioner the police verification report. was delayed

"as a result of incomplete address'given'by,the peti-

tioner in the attestation fofm. Had the petitioner
given'compléte address in the attestation form, his
police veiification répdrt would have been completed
and receiVéd_within_time and he could have received
his appointment letter alongwith other five candidates
as stated above, In fact delay in verification of

the petitiéner{s police Verificatioh reports was due

to the mistake of the petitioner of his own, for which

- he himself is liable and ﬁot the respondant. ( A true

13,

coﬁy of the telegrams dated 10.5.83 is being annexed

herewith and marked as.Annexure Noe ColdowI & Codo=-II.)

That in reply to the contents of the para 12 of the

writ petition it is stated that no new facts have been

~ ralsed rather repetition of the previous contents and

that have already been replied in the preceding mrx

paragraphs, vee/5a
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v 14, That in reply to the contents of the pama 13 of
the writ petition it is stated that out of six candi- -
dates five were given appéintmentrby~the G.M.T. U.,P,
Circle Lucknow as their P.V.R.'s were received in time
due to complete address given by them in the atﬁésta-
‘tion forms as stated in para 11 above. The delay in
appointment bfﬂphe petitioner.actually caused due to
delay in verification df charactér and anticident of
the'petitioner which happened as a result of the

\mx;\ ’ | mistéke of his own by giving incompiete address and
fﬁrther change ih the policy of the Govt., vesting
the powers of appointment etc. in D.E.T. Lucknow.
Though the petitioher was asked telegraphically to
report for duty in the Post & Telegrapthﬁiiﬁ'kﬁ“f

vii&gxxk RyE ®Wky ankhﬂk/ .

D.E.T. Lucknow on 10.5.83, but he failed to report for

III Mehanagar, Lucknow by the

L duty. The petitioner alse failed to approache the

; | | respondants either persoéhally or through an applica~
tion showing the reasons for not taking up the appoint.
ment offered to him till 7.6.85, Later on, the erst-
while Post & Telegraph department was bifurcated as
-department of Telecommunications and the department

-
of posts, separately as a Govt. Pdlicy. Consequent

upon formation of a separate Department of Posts it
was decided thaﬁ the Post & Telegraph Dispensaries
‘located in U.P. Circle may be»trénsferred to the
charge of the Postal wing, accordingly the Post &

- Telegraph Dispensaries located at Lucknow were trans-
ferred to the charge of Director postal Services
Lucknow with effect from 7.6.85 vide memo no. ADM(5)/9-
Disp/1 dated 12.6.85. Under the changed circumstances

the respondant are not haw ng any control over the

;anﬁk‘ _4_; Post & Telegraph Dispensaries located in U.P, Circle
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including at Lucknow and vesting with the powers of
eppointment ete. ( 4 true copy of the orders dated

12.6.85 is being annexed and marked as ANNexure C.i.-
111, | |

15, That the contents of péfa 14 of the petition are
denied. It is stated that the grounds taken by the
petitioner, all are misconceived and not tengble in

| the eyes of Law. The petitioner is guilty of his own

3\4»3 | ' action for not reporting to duty and as such he is not
entitled for the pay as claimed. The principle is
well settled that 'No work no pay's The petition

thus filed by the petitioneris liable to dismissed

with cost.
16. That no remedy is available for a person like
| f-:é%ﬁff:e;y;at the petitioner who is neither a goVernmént.employee\nOh-
Lj&;:iCkfﬁfw;%‘i‘g' a daily wage ﬁorker under tine pfovision of Section 19
;\ﬁwﬁ\ﬁigifj7lof the Central Administrative Tribunal ACt, 1985,
&% T iice the petition of the petitioner pending before

this Hon'ble Tribunal is liable to be dismissed on

the said score alone,

Lucknow. _ ' ffébwzév
Dated: 1.3.20. . . Deponent, ~

Verification

I; the above named deponent do hereby verify that

‘;f::tﬁe,conténté of paras 1 to 14 of this counter affidavit

“are true to my knowledge and those of paras 18 and 16 are
‘believed by me to be true.

Signed and verified this on 1st day of March 1990
ho H.: RPN at LuCkﬂ.OWo .
“ivil Court Lucknow '

.l eya

. ) —Defenent e
1 identify the deponent who

has signed before me. (;fﬂsﬁﬁaﬁf

= 0)
D
C/ZUVK o fou 8 «M\C&#/m
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D3 PARTHENT_OF T4 L CO. 4T ICAT TOIS | S ((\, ;
From:- , ‘ | . _ " 3
The Director Telccommunications "
. (Central Aﬂg » » _ v

Seth Building, Delmtmd-Iozla Cinema, ffawa? Kishore Road,

Hazratgafi; \Lucknow-226 0N h
Toge ‘ i

/The G.M.T. U.P. Circle, Luchxowa~
The P.M.G. U.P. Civele, Lucknow,-
) ’ ’

The D.lM. Telephones, "Luckirowe ™

5. The D.E. Teleg, Lucknove. o _ Py
6. The Superintending Engincer. P&L il Circle, Lucknowe

P 5 oS Lt ) ? . .

7. The Executive BEnginecr. P&T Civil Diwision, LucknoWe..

p

trica) Division, ILucknowe

>, Circle, lucknows

-8, The Hxecutive Engincer, ‘P&T Elec’

|—9, The Director Telecoﬁw“(ﬁaintenance)‘Lu KNoWe

1 0.The A.B. Incharges C.T.S.D. IucknoW. _

{41, The -A.E. Incharze. C.T.T.C. Patna Housd, Lucknowe
12, The C.A.0. (Telecoin. Accounts) Bhopal House, Lalbagh, Lucknow.

1%, The D.E.T. Long Distance. Luckhows ' S

o

14, The D.E. Phones, LucknoWe . b
{5 The S.5.,P.0s Lucknowe .
The Post Master. ¢, P.0, Lucknoys
The Bhief Supdte C.T.0. Luclertus
18 S§.5.R.M. '0f Division, Iugfhnow.
19. ManageTe eL.0e LucknoWs” -
204 irector Postal Accomitse Aminabad, Iuclknowe
~ 21. The Dirsctor Telccoms Tentral Area) Luclkmow.
No. ADM(S)/9-Disp/1 . Bafed at Lucknow, the | im «6-19854 .
A B v v O
'Subs- Transfer of P&T Dispensaries at Luclmow from the charze of the ‘ L
Director Telecoms (Central'Area)_Lucknow %o Director Postal Servicea,y*“

‘,
[
'
Sy

Lucknowe

In pursuance of the DiGe. P&T Fow Delhi letter nos 2—1/COT IM]BZ
dated 2%-3-1985 and G.if.Te U.DPo Circle, Lucknow Memoe NOa Estt/ﬂb1 Oh.Ii/Z g
dated 28-5-1985, the charge of all the throc p&T Dispensaries functioning at.
. Lucknow has been handed over by the Dircctor Telacom. (Central Area) Lucknow
g\ %o the Director Postal Service, Lucknow with efioct from 7-6-1985 »
™ A1l future corrcspondence, if-any, may pleate bo made with that, ..
officee ' ' ‘ R

R -~

. . ll -

(A.K. Navik)~777j;#’4 B
Asstte Dircctor Telecomsﬁ(ﬁdmn)ihﬁg
(Central Arca) Luck.iow~226 QQ1.'é}

-

- LT

~ Copy for information and ncceésarj action to the following &=~~~

. The M.0. Incharge. P&T Digpensary I, Hazratganj, Iucknowe
20 The M.0. Incharges P&T Dispensary II. Rajendra Nagar, Lucknow.gg

3¢ The MeOos InchErgGJQP&EMDi§g95§§;ghzgzz_Mahqugar, Luclmows .

) | ) 9\?‘/“ B v . | B l. - .__.-M’.}_/,/_. -
;‘,{—( - o ‘ (A.K¢ ANaVik) o e
s | e w0 aeet g, Director Telecome (Admh)?;

(Central Area) Lucknow-226 001. .
Phone Noe 33750s
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Suneet Kumar ,. e ee e see eee Fetitionero
. Versus
Union of India & others eeccceccee Opposite —
Partiese

REJO INDER AFFIDAVIT.

I, Suneet Kumar aged about 34 years son of

sri Rishi Kesh Bajaj, resident of hows e no.101,
Ganga Prasad Road, Lucknow, do hereby. take oath | ‘
and st_ate és underé-

1. That the deponent has read and has been

! explainf;ed the contents of the Counter affida-vit fille.d
.on behalf of opposi‘t/e parties which he had understoode
The contents of parag 1 of the counter affidawit
heeds no replys »
\ | P Y!. / /
SN . 2¢ That the contmtts of paras £ 2 to 5 of the

gounter affidavit needs no reply as the contents
of paras 1 to 4 of the petition have been admitted therein.
3. That the contents of para 5 of the petition are
correct &/ d reitereted and whatever conteary has b oo
stated in its reply in para 6 of the counter affidavit
are wrong and deniede The peti,j,ten/er's house falls
— Buhorow
within Pes. Wazirganj/but no efforts were made to
locate the deponent at the address and police station

\L\,gw\a/v given by him by the oppoiste partese
SM“/J _

.0'...2



E | . =2a

4. Thauzz cmtanwara 6 of ttnegpetition
are correct and eedwstated and whatever oontrary has been
stated in its reply in para 7 of the counter-affidavit
are wrongy and denitede It is submitBed that the
allegéticns of changing policy are not correct as

Fé;: other candidates selected alongwith the derk t
were given posting in persuamce of the appointment
letter but the deponent was denied ﬁhe same benefit
illegally and arbitrarilye

\./\ Se | _ . That the-Contents of para 8 of the counter-

affi-davit mees no replye

6. That the cntnets of para 8 of the petition are
gorrett and reiteraged and allegations about the
devisiénalition etce made in tﬁis para are not admitted.
The deponent was illegally denied the posting and

was not allowed to join arbitrarily and malafide.

Ty That the. contents of paras 9 and 10 of the
petiton are correct and reiterated and theallegation of

9 the change in Govemment policy and verificationf dotu-

3' ments etce are not admitted o :I:n any case the deponent

 cannot be made to suffer on ac_count'of such laches on the

part of the ofposite parties specially when othg:;____,

P

P
five candidates selected alongwith the were
gliven the benefit of joining the service in perusamce

of their appointment letters issued by the opposite

parties. s

8e - . That the contents of para 11 of petition are

correct and reitera It is submitted that the depoment
— el oZsteds ““High

filed the writ petion in the hﬂorp‘ble_(court on 5 583

and therafter he received an endorsemmt dated 10e5¢33.

Lo

oaw The deponent replied the same and demanded that it &s
Gueed” |

0000003



_a-
should ‘b.e-vcor)fimed fchat he sh;ll be tre;ted in the gervice
from 16,10.82 as he had already subniftéd his jo.ining report by
su‘bg itt.ing the ch argg report to VM.,O.' \'In.charlge,Mahanag a_r; A Photo
State copy of »the reply ’is being filed herewith as ainexure lO."

No reply of anexure 10 was sent by the Opposite parties.

9. Th"gt' the contents of para 12 of the petition are corredt'/;ﬂ

and reiteragted and the contents of para 13 of Counter Affidavit

needs no reply.

10, That the contents of para 13 of the petition are correct {

and reiterated and What.ever Contrary has been stated in its re

in para 14 of the Counter Affidavit are wrong and denied,
It is specifically wrng and denied that'the deponent

gave his inccjmplete address. The deponent gave his. complete

\ ! )
address' and al so mentioned that his house f£alls within the

.iPol:Lce St atioh ’J’\Jazirganj,Lucknov»r but the C’naracter Verification
gl A

’ ‘ %as cel gyed oumg to the J.aC't that the opposite- par‘tlee falled

: g’{fv‘“”%o‘ send the pagpers earlier for character verification gzt the

~ address and Police Station given by the deponent. .E\s the

deponent was not allowecd to Joln.h in pe};‘suance of the appo:mtmmt
letter he flled WI‘l't Petltlon on 5, 5, 83 .On receipt of the
Telegra'n da’ced 10. 5,83 the petitioner replj.ed the sane on 16. 5.
1983 but the opp. parties failed to ‘con-'fjl-m t_hét the deponent
shzll be tr,eatied on duty fmrﬁ l6th;Oc{:véi3erl 82, It is also
subnitted that when thé aﬁpoiﬁtment letter w%s issué'd and "tl

deponent ou}:m.Ltted his charge report on 16. 10,82, the denlal and

~ refusal by the opp.partiesto allow the pe’uttonerto discharge his duty

| , .'.v._o;:4‘ ///\
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o A )
‘ \ , , -4- ' {
. ‘ /
\/A)etwuw«,q ; ’
in perswande of the charge report submitted by him

.;'_

is illegal and malafide on the part of epposite.
parties and oppoiste - parties are not entitled to
dewive any advantge of its own ¥& latches on the

false plea of chagwgfpin policy and other such mannerse
~— CMATAL
The deponent isetit¥ed to all thelenefits of service

Lxgsince he submitted his joining report on 16th Octe
1982 and xhe igentitled to salary /from that day.
The oppoiste parties are not Emkkiked entitled to

\ derive any benefit of annexure C9A93 as all the
opposite -parties came and worked mder the oprogite
party noele. |

"\l  That with reference to para 15 of the

Counter-affidavit it is submittdd that the depoment
v;rith an 1ntm'1t to discharge his duties subm:f.tted

his charge report on 16th october 1982 but‘ he was
illegally denied to work on the past he in

< \’J}Uv\-

Ersuance of the appointment letters The depognent
L
,;Q; *has been e matter but the opposite -

parties have dealt with the deponent whichshear
discrimination and in an arbitrary mannere The

{ | deponent is entitled to all the benfits of salary ete-

§7 | from 16th octobef 1982 as he. neger committédd any

fault or default in joining the services. The

petition is liable to be alloweds |

13«  That the contents of paralé of the QjEteI; L
affidavit are wrong anddeniede The petitiongds kdbie Seable
to be allowed with costs throughoute

Sunadk ot

Datedz-f 17 lq o ' Deponen te




-

that the contents of paras 1 to 12 of this affidavit

are true to mxry knowledge .

1990 within the Civil Court Compound

:Lucknow s Dated

N 2, L2077, /7‘ N

wrk to Shei -

( 59

Verification

I, the deponent nzned above do hereby verify

Signed and verified this 15th, day of marcn,

at Lucknow

Comeat Haaman_

Deponent.

I identify the deponent ‘who has signed
before me .

wﬁugﬂﬂ,ﬁ v q/’.'—

(Fofo

AdvocCate,

ARV S —&p - ‘Yaﬂ"rw., .

ey et s
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[ have sarigs oy n
Joneat*thar . ) o,
VHIEY of aepno o
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I THE CENTRAL ADWINISTRATIVE TRIBJNAL : ﬁ/%
: ALLAHABAD BENCH . | AV e
7W-A thornhill-Road, Allahabad=211 101 :

A TEYE elloe 1153 of 1957

kocuAT/kll"/Jud/  Dated the 2 D 6 \§
! qu%ﬁ T
: - L
| <>
; WS o
 Gunect Yumar _ APPLICANT'S
SR ' . < o
ro VERSUS
/ v . : . . o
/ j,gn r'”'ml_gjl;g T ___ RESPONDENT'Z

L . o -. o e, C RN Lt&C?&ﬁﬁU., 4
13e Shri Veo ._v;mka@hs'.‘_t’rwc‘«??‘f’t L“°k"?“ ?;gh e Lo

L]

2. ¥R, .R, net .{”’Ud,ﬂd“ﬂﬂ' sy kucknow 1iigh "@"’.L'Lu“-m *

whereas the marglnally nofed cases has been

transferred blugknon High Count, :ﬁ'f Under Swekimy the

prov1slon of the Admlnlstratlve Trlbunal Ac* X111 of 1985 ﬁnd

registered in this Trlbunal ag abcue..

one.duly authorised. to Act and

‘ writ Petifion No, EEHZ“ ’ 3 The Tribunal has fixed date 3
.of 1983 o ) o % of 130110& V 193-‘1;.‘/'“18
of‘ the Court of e ' I “hearing of the mattemyt Giandh ?Shaﬂ.{}ﬂ.
. Coust arlslng out - of order % G&M%%Bﬂcéﬁ“bﬁg&f "h‘fé%é“
dated v ' I on your Lehalr by your some’
- passed by =~ in g
{
{

plead on your behalf

the matter will be heard ang decided.in your absence;

Given under my hand 3eal of the Trlbunal thls

day of : . __1%eg,

;/L-—‘f‘\~;

EPUTY REGISTRAR -

dinesh/
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IN THE CE“TRAL AUMINISTRATIVE TRIBUNAQALLAHABA“

CIRCHIT BEMCH LUCKNUW
CE IR
Lucknow ~ 3

ol HT/LKO/IJud/CB/ ?_@tcd tha P — P_ZJ!;‘?.J.BL
w«& -

T, A.(L*\ i e o

SRR . : AFFLIZAT!

Uor US

RESPONDENT's .

.)‘}

whcroas the marglnally no,ed cases has been transferred by

R Under the provision of the Administrative

Tribunal Act 13 ofi1985 and roglstcred in this Trlbunal as above,

@

Writ Detiti@ﬁfﬂo.n;;;iﬁ_‘vj;:;' f The Trlhunal has fixzd date mf -
of 198 - f 0 8, e hodring -
of the Cou{t]bf g of the métter.
— S arising out { If nr~ aprcarance is made
of Oragr*déted /: g nnﬂyouf hehai% by yn=p snmo
— Passgi by S { one duly autherised to Ast
' . ‘g anM plead‘on your bchalf

tha matter will bo heard and deecided in your absznee,

Given under my han- scal of tho:Tfibunai this

¢inesh/

day of ii 1949,
g
% ¥ reputy RegisTRaR” i

Al I

Gandhi Bhawan s0-peRosidency
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@hcrcas the marglnally no,od cases has been transferrad by

A —re.

Tribunal- ' P 3
[ uwal Act 13 o%%?ﬁﬁﬁ

Undor the prov131on of the Administrativg .

apd,rmﬁ;stcred in this Trlbunal as above.

/

Writ Petiticn No.

of 148

e

]
/ﬁfh Tho)frlhénai”has FlXed date ﬁ?““

198 ., The hearlna

{GF the Court of

of Grdor.datcd

arising mut

If nr appearance is made

i
B
g of ‘the matter,
i
¢
{

on your hehalf by yrmp semg

" e, @881 by

L.

§ one duly authnrised to Act

the matter will bo heard and dcoider

i and plead on your behalfl

in your absznee,

_ lecn under my han-. Sbal cf the Trlbunal this

_day of
- Zinesh/
{_.‘: 2y L c
»,/ | )}}rf N cos

1939

e

gnf:pm’vf REé‘ISTﬂR e / /

('f'/

AP

Gandhi Bhawan Drp.Rosidency
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